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L_o 	 10.4.96 	 At the request of learned counsel 

• 	
öLv 	

Mr S.Sarmaq, on behalf of Mr B.K.Shärma, 

• 	 ' 	adjourned to 19.4.96 for orders. 	-. 

s t kL 	T 	 • 

rA/17 	 Member 

pg 

et 

AN-IN 	 11.4.96 ' 	Cal-IA the records of c.P.15/95 in 

	

(J 	O.A.167/95 at the request of Mr M.Chanda. 

I Considered his request. 

4 	içy4 Ck-Ai\_X_! 	 The Contempt Petition 15/96 will be 

listed tomorrow instead of 19.4.96. 

T 
Member 



C.P.15/96 (00A.167/95). 

i 	OA/1A/CP/PA NIP! No. 

ORDER. 

12.4.96 	 Lerned counsel Mr M.Chanda moves 

this contempt petition against the 

'. alleged ccntemhers on -the ground that 

the directions given in the order dated 

4.12.95 in o.A467/95 has not been im- 

plemen'ted. Learned Addi.C.G.S.0 Mr G. 

Sarma submits that the respondents have 
9,  'initi-atedagtion in the matter and 

I ,  reqiests for two weeks time for instnic 

tion. However, let copy of this petitic 

be served onthe alleged c.ontemne. 

List on 2335.96 for consideration 

of the Contempt Petition and further 

) orders. In the meantime learned Addi. 

C.G.S4C may seek tnstruct.on. 
f7 	

Copy of this order may be furnish 

to the counse1Qf1heparties. ;  

t 	f9 	 , 	 Menl93er.  
- 	/• / 	
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23.5.96 	M .Chand for the app1icant., 

Mr G.SarrnaAdd1.CG.S.0 for the respo 

dents.  

By. consnt list for order on 

14.6.96.  

	

H 	 " 

Member 

	

9 	 - 

	

14-6-96 	 Leave note of Mr.M.Chanda, 
1A 'Adjourned to 11-7-96 or order. 

- 	 ' 	 Mer(A) 

im 	 Mnber(J) 

iTç 	 I  
-1-i- 



c.P•15/96 	 : 

11-7-96 	None present for the applicant 
Mr..G'.SarmsUdl.C..G.s.c4& is present 

• 	
for the r 	*d*ts opposite party. 

List for order on 7-8-96. 
• 

	

	 P.U.C. as per office note will be 

considered on that day. 

lrn 	 M a Vr 

7.8.96 	Mr M.Chanda for the petitioner. Mr 

G.Sarma,Addl.C.G.S.0 for the respondent 

Time was extended upto 31.8.96 vide 

order dated 17.7.96 in M.P.102/96. 

List for further order on 3.9.96. 

Member 

3.9.96 	Mr M.Chanda for the 

G .Sarma, Addi .0 .0.8 .0 for 

Mr Chanda submits f 

fx obtaining instruction 

ners. 

List on 30.9.96 for 

applicant • Mr 

the resporide4 

r adjournment fi 

from the petitiu 

further order 

pg 
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Mr.M.Chanda counsel for the appli 

cant. Leave note of Mr.G.Sarma. 

List for order on 18-10-96, 

M emfr 

IN 



t4 	 LU 
- 	 c.P..I5/96 

• 	18.10.96 	Mr M.Chanda for the appicant 

Mr G.SarIna,Addl.C.G.S.0 for the re,pç 
dents. 

Mr Chanda prays for further ad jour. 

-nrnent as he has not receiVed any ins- 

- ----------truction regding the present position 
of the case. 

List for order on 3.12.96. 

Mek 
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3.12.96 	 Mr. M.Chanda for the contempt 

Petitioner. 

\AP 	-U— 	 JTh' 	List for order in presence of Mr. 

G.Sàrma, Addi. C.G.S.C. on 5.12.1996. 

S • 	 - 	 - I 	•, 	 S 

Member 
trd 	

L 5.12.96 .... 
	Mr. M-ChandkI. for the contempt 

petitioners. 

Mr. G.Sarma, Addi. C.G.S.C. for 

the alleged contemners. 

Both the counsel submit that they 
• are noç,aware of the present position 

regarding the implementation of the order 

dated4.12.95 in O.A. No. 167/95. 

	

The 	respondents 	prayed 	for 
extensi6n f time upto 31.8.96. The pray-

was allowed. There is no information 

however from respondent No. 4, the 

	

Admjnjstrtive 	Commandant, 	Station 
Headquarter, Thakurbari despite the 

assurance of. Major Station Staff Officer in 

his submission dated 13.6.96. 

- 	 Cont'd.... 



Mr M. Chanda, learned counsel for the petitic 

is present. On behalf of Mr G. Sarma, learned A 

tional C entral Government Standing C ounsel, 

S. Ali ,prays for adjournment till first week of Febi-

Prayer allowed. 

FV 

cD 	
e-çL1 	Lr. 

/LLS 	cL'i* 	'4 

D 
4 

C.P. No. 15 of 1996 (O.A. No. 167 of 1995) 

5.12.96 
Respondent No. 4 is given an op 

to appear before this Tribunal on 31.12.9 

person or through an authorised repre 

apprise the present position regara 

implementation of the order. 

List for further order on 31.12.96 

Copy of this order be served o, 

respondent No 4, Administrtive Commandant, St 

Headquarter, Thakurbari, C/o 99 .APO. 

o 

Member 
trd 

31'12''96 	None present. List fororderon 
22-1--9 

CIO 

22.1.97 

List the matter on 5.2.97. 	

~~, 4 
Me 	 Vice-C hair 

4-e 	 nk m 

L' 
2- 

5.2.97 	 Mr G. Sarma. 1rned 'niinL 

• 	k- 

I 	 •7 	 - 

that he appeared only once on behalf of the allegE 

contemner. Thereafter, in spite of the advice 

instructions have come. Today he is nt in a posit 

to make any submission. There is no representati ,  

for the contemner. Issue notice to the contemr 

to appear before this Tribunal in person, returna 

on 27.2.97. 

Member 	 Vice-Chairm 
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27-2-97 	Perused thepetition. HearMB.K 

Sharma,iearned counsel appearing on behal 

	

'N. 	 of the petitioner and Mr G.Sarma,'learned 

dl.C.G.S.0 for the alleged contemrier. 

	

0 	 It Is also been reported by the parties 
that. 'the direction has since been complied 

with. In view of the above, we do not 
find any reason to proceed with the con-
tempt matter. Accordingly the Contempt 
Petition is closed. 

Member -. 	 Vice-Chairman 
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IN THE CENTRAL ADMI ISTRATIVE TRIBUNAL 
GUJAHAT ENCH 

t 

C. P • No.  

in 

O.A. No. 167/95 

Sri Kunjaflas & 20 Ors. 

vs. 

Union of India & Ors. 

In the matter of :- 

An Application under Section 17 

of the Administrative Tribunals 

Act praying for initiation of 

Contempt Proceeding against the 

Contember for wilful non-compliance 

of the .Judgement and Order dated 

4th December, 1995 passed in O.A. 

No. 163/95 by this Hon'ble Tribunal 

whereby the Hon'ble Tribunal was.  

pleased to direct the respondents 

to pay the minimum pfi pay scale 

payable to Group D staff to the 

• applicants from the month of March 
to 

1994 onwards and/continue to pay the 

same till the applicants are regula-

rised and also directed to the 

respondents to obtain sanction from 

the CPA for regularisationof the 

applicants w1thtwo months. 
4 

• 	Contd..p/2 



IN 

In the matter of :- 

 Sri Kunja Das 

 Sri Surjeet Singh 	(Tanti) 

 Sri Sita Ram ?iandal 

 Sri Budha Ram 

 Sri Jeeten Chandra Sut 

 Sri Pradeep I3aruah 

 Sri Nayan Das 

 Sri Banjamin Topna 

 Sri Chandra .Kanta Sut 

 Sri Gobind Sut 

 Sri 5omeshwar Nath 

 Sri ithagen Chand Nath 

 Smanul Eindwin 

 Sri She]thr Xarmakar 

 Sri S.H. Bhal 

 Sri Lalu Lohar 

 Sri Dilip Lohar 

 Sri Aboi Nag 

 Sri Arup Nath 

 Sri Thaneswar Sut 

 Sri Sarbeswar Eorah 

.. ....... Petitioners 

(All the petitioners are serving in 

the Station headquarter, Thakubari 

C/o Hqrs 77 Mtn Brig, 

C/o 99 A.P.O. 

Contd. .P/3 

il  
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-versus- 

Maj. V.S.Chauker 

Administrative Commandant/Station Staff 

Officer, Station Headquarter, 

Thakurbari, 

c/o 77 Mountain Brig. 

C/o 99 A.P.Q. 

The above named petitioners most humbly and 

respectfully beg to state as under: 

1. 	That the applicants/petitioners being aggrieved 

for non regularisation and also being aggrieved for 

recovery of pay and allowances which was paid to the 

petitioners ib the month of March, 1994 and April 1994 

on regular pay scale had filed an Original Application 

before this Hon'ble Tribhnal which was registered as O.A. 

167/95 and the respondents of the Ministry of Defence 

have contested the Original Application. However the 

Hon'ble Tribu'nal was pleased to pass the Judgement and 

Order dated 4.12.95 in O.A. No. 167/95  (in M.P. 120/95) 

whereby the Honble Tribunal was pleased to direct as 

follows : 

"The respondents are hereby directed to complete 

the pocedure for regularisationof the applicants 

and regularise them as per rules. 

The rspondents are directed to pay the minimum 

of pay scale payable to Group'D' staff to the 

applicants from the month of March 1994 onwards 

and continue to pay the same till the applicants 

are regularised. 

3. 2exeW Steps to obtain sanction from 

Contd..P/4 
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the CPA for the regularisation for payment of 

minimum pay scale shall be taken within 2 months 

from the communication of this order to the 

respondents. We recormiend to the CFA to issue 

the necessary sanction early for regularistion 

as well as payment of minimum pay scale." 

From aboie 1t is quite clear that the respodents are 

duty bound to regularise the service of the petitioners 

as well as make payment in the regular pay scale with 

effect from March 1994. 

A copy of the Judgement and Order dated 4.12.95 

passed in O.A. No. 167/95 is annexed as Annexure-1. 

contemner 

	

2. 	That the,respondents/although duly received 
copy of the 

the"judgement and Order in O.A. No. 167/95 (Sri K.Das 

& Ors. Vs. u.o.i. & Ors.) but wilfully did not take 
any steps to implement the direction oäntained in the 

Judgement and Order dt. 4.12.95 passed In O.A. No. 167/95 

Therefore the contemner is liable for contempt of Court. 

Therefore the Hon'ble Tribunal be pleased to initiate 

Contempt Proceedings against the Contemner for wilful 

non-compliance of the Judgernent and Order dated 4.12.95 in 

O.A. No. 167/95 and further be pleased to impose punish-

ment upon the contemhers in accordance with law for wilful 

non-compliance of the Judgement and Order dated 4.12.95 

passed in O.A. No.167/95. 

	

3 • 	That the contemner/respondents even did not 

extend the benefit of minimum of the pay scale to the 

Contd. . 
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to the petitioners which should have been done by the 

Contemner till regularisation process is completed but 

the contemner wilfully did not take any step to pay 

minimum of the payscale to the petitioners. Therefore the 

contemner is liable for contempt of court. 

4. 	That this petition is made bonafide and for the 

ends of justice. 

Under the facts and circumstances 

the Hon'ble Tribunal be pleased to 

ac5it this contempt petition and further 

be pleased to initiate necessary contempt 

proceedings against the contem)r for 

wilful non-compliance of the Judgement 

and Order dated 4.12.95 passed in O.A. 

No. 167/95 and further be pleased to 

impose punishment in accordance with - 

law upon the contemner/respondénts or 

to pass such other order or orders as 

deemed fit and proper under the facts 

and circumstajcas stated above. 

And for this act of kindness as in duty bound 

the petitioners shall ever pray. 
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IN THE COURT OF MAGISTRATE, GUWAHATI 

A F F I D A V I T 

Rs i1 

NMI 
E1 

I, Sri Thaneswar Sut, Son of late Satram Set, 

aged about 28 years, resident of Pithakhowa, P.O. 

Pjthakhowa, district 5onitpur petitioner in the above 

case do hereby solemnly affirm as follows :- 

That I am one of the petitioners in the 

above Contempt Petition as such I am well 

acquainted with the facts and circumstances 

of the case and am authorised by all the other 

> petitioners to sign this Affidavit on their 

1. 

beialf. 

That the statements made in this Contempt 

Petition are true to my knowledge and belief. 

"S 
	 That this Affidavit is made for filing Contempt 

Petition before the Hon'ble Central Administrative 

Tribunal, Guwahati Bench. 

DEPONENT 

Identified By : 
O\ 	1 Li 

i --'- 

Signed—before me today on 	 199 

who is identified by Shri 	cAdvocate. 

/ 

-,' 



\ 
DRAFT C F AR GE 

Laiddown this before the Hon'ble TrIbunal for 

non-compliance of the order of the HoiYbie Tribunal 

dated 	4.12.95 passed in O.A. 167/95 for appointment 

to the post of Conservancy Safaiwala on regular basis 

and until regularjsaj.0 pay minimum of the pay scale 

to the petitioners but the contember/original respondents 

in the O.A. .167/95 did not comply with the order of the 

Tribunal wilfully and therefore the 

are liable for contemt proceedings and Hón'ble Tribunal 

be pleased to initiate the Contempt Proceedings and further 

be pleasé to impose punishmet upon the Conternner/respondeflt5 

in. accordace with law. 



• 	 CENTRAL ADMINISTRiTIVE TRIBUNMJ 
• 	 GUWAHAI'I 1ENCH 

I ,•" 

• 	 original Apjlication  No0 167/95 (in M.P0120/95) 

)) te of Order; This the 4th ay of Uecember  1995 

JUSTICE SHRI M0G0CH7UDHARI, VICE-CHAIRNAN 

SHRI G • L. SANGLHINE, MEMBER(ADMN) 

1 Sri Kunju  Das&  20.Crs0 

(All are working under the Station Headquarter, 
fhakurbari, Assamo  

3y Advocate Mr0E30K.Sharma for the applicant0 

-Vs - 

1. Union of India 
Through the Secretary, 
Govt. of India, 

• 	 :S' Ministry of Defence, 
New Delhi0 

\2 ditional Director General of Staff Uuties(SDGB) 
General Staff Branch, 
Army  Headquarter, DHG, 
p0o0 New Delhi-1100010 

7 
•' :; 30 ,' Administrative Comandant, 

Purv Kaman Mukboyalaya 
Headquarters, 
Eastern Comand, 	Fort William, 
L. alcutta-7000210 

4 The Administrative Cjpnant 
Station Headcruarters 
Thakurbarl,c/O 99 A.P.O. 	000 Respondents. 

By  Advocate i1r0G0 5harma 'odl0C0G0S.C. for, the respon- 
aents0 

ORDER0 

Ci-Ai1D1-L?RT J(v() 

1. 	This is an application filed by 21 applicants who 

are serving as Conservancy 3afaiwalas except a4ppiicant 

No08 who was Tructor 1-river, under the 5tation Headquartex 

Thakurbari, Assam. They have been engaged on casual 

basis for specified durition of each !)jag(:1nert They 1)ray 

for regulai:isati•on in view of thc length of servce 

they have put in during different spells of engagement 

and further pray for pay corrosponding to minimum of pay 

scale of regular Group 'D' employees0 
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2 	 The respondnts do not dispute the claim of 

the applicants and in fact it s stated in the written state-

ment that their demand for regularisation is genuine and 

should be granted within the existing rules as per eligi-

bility conditions laiddown from time to time since the 

requirement to employ them is contineous and is of a perma-

nent nature0 It is also stated that the applicants were 

to he regularised vide Deparcment of Personnel dministra-• 

Reforms OoMoNoo49014/4/77-stt(c) dated 21-3-19 

the case for regularisation had been processed by 

boL static and field fornat3on channels but t h e CF's 
I: 
ction could not he obtained so far for lack of knowledoc- 

- 	 - 

of the procedure for regularisation, 'is. far as payment 

of the minimum pay scale is concerñed it is stated that 

although the same was paid for the month of Narch 1994 and 
-I 

April 1994 that was ordered to be recovered as sanction 

of CFA had not been received0 It is however stated in 

paragraph 10 that the excess amount if it had been recove-

red from the monthly pay that would have left the conser -

vancy staff with no money for subsistence0 In paragraph 

12 it is stated that no refjnd of recovery of excess DCV -

ment is advisable under the rules and that all other 

reliefs asked for may be granted w0e0 f0 the date of sanction 

of CFA. or the date of directive of the Central Administra 

tive rfribunal.  Having rerd to the written staoment we 

find no difficulty in granting anpropriate relief to the 

applicants0 Hence following order:- 

The resnondents are hereby directed to complete 

the procedure for regularisation of the applicants and 

regularise them as per rules0 
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The respondents are directed to pay, t h e 

minimum of pay scale payable to Group 'D' staff to the 

applicants from the month of iarch 1994 on..rards and Continue 

to pay the same till the applicants are regu1arsed 0  

3 	
Steps to obtain sanction from the C'A for the 

regularjsatj0 for payment of minImum pay scale shall be 

ta3n within 2 months from the communication of this 

order to the respon6epts 0  We recommend to the CFA to 

issue the necessary sanction early for regularisation 

as well, as payment of minimum pay scle 0  

.o. is partly allowed in terms of the aforesaid 

order. No order as to cosL 

S d/ VI Cc 
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